










Before the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhabanagar, 

 Distt. Kinnaur, H.P. 

 

Case No. 7(Marriage)/2025 

 

In the matter of :   

 

 1. Sh. Sohan Lal Negi s/o Late Sh. Tamril Chhewang Negi, r/o Village Lutuksa, P.O. 

Palingi, Tehsil Nichar, Distt. Kinnaur, (H.P.) 

 

 2. Smt. Chandra Negi d/o Late Sh. Sanam Lal Negi, r/o Village & P.O. Nigulsari, Tehsil 

Sangla, Distt. Kinnaur, H.P. . .Applicants. 

 

Versus 

 

 General Public (2nd Party). 

 

 Application for registration of marriage under section 15 of Special Marriage Act, 1954.  

 

NOTICE 

 

 Sh. Sohan Lal Negi s/o Late Sh. Tamril Chhewang Negi, r/o Village Lutuksa, P.O. Palingi, 

Tehsil Nichar, Distt. Kinnaur, (H.P.) and Smt. Chandra Negi d/o Late Sh. Sanam Lal Negi, r/o 

Village & P.O. Nigulsari, Tehsil Sangla, Distt. Kinnaur, H.P. have filed an application under 

section 15 of the Special Marriage Act, 1954 alongwith affidavit and supporting documents such as 

copy of class 10th certificate and copies of Aadhar Cards to this court wherein they have stated that 

they have solemnized their marriage in the year 1977 on 11th March, but could not register the 

marriage till date and intend to register their marriage. 

 

 Therefore, the general public is hereby informed through this notice that if any person, has 

any objection regarding registration of this marriage, he/she may raise his/her objection personally 

or may file in writing, before this Court on or before 22-12-2025. In case no objections are received 



by 22-12-2025, it will be presumed that there is no objection to the registration of marriage and the 

same will be registered accordingly. 

 

 Issued under my hand and seal of the Court on this 20th November, 2025. 

 

Seal.    Sd/- 

Marriage Officer-cum-SDM, 

Sub-Division Bhabanagar, 

Distt. Kinnaur, H.P. 

 

_____________ 

 

 

 

  


